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qlm HIMAcHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1977 

- - ,  

ARRANGEMENT OF SECTIOXS 

I .  Short title and colnmencement. 
2. Amendment orscctio112. 
3. ' Substitution or section 11. 
4. Addition of new szciions I 1-A and 1 1 -B. 
5. I,n4ertion of sub-sections (2-A) and (2-B) to section 12. 
6. Substitutio~~ of section 233. 

THE &GHAX. PRADESH MUNLCIPAL (AMENDMENT) ACT, U77 
(ACT No. 8 OF 1978)' 

(Received rhc assent uf tl~c Governor of Himachal Pradesh on the 17th 
F&uary, -1978 and was published in R.H.P. Extra., datcd d ~ c  23rd February, 
1.978, F. 149-151). 

An Act frrrhr to orlrttld the HirnocAal P r a d h  Munk$of Act, 1968 (Act JVU. 19 
of ~1.968). 

BE it cnacted by the Legislative Assembly of Himachat Pradwh in the 
Twenty-eighth Y e ~ r  of the Republic of India as follows:- 

1. Short title and commencement.-(1) This Act may be called the 
Himachal Pradah hIunicil,al (Amendment) Act, 1977. 

:IQ) ,It &all comcinto force at once. 

2. Amendment of section 2.-ATter clause (7) of section 2 of the 
limachal Pradesh Municipal Act, 1968 l.19 -01 1968), (hereinafter referred 
to as the principal Act) thc Foiloiving cbuse (7-A) shall be inserted, namely:- 

"(7-A) "co-opted n~tmbe?' means a .member -co-opted under section 
11-A and the word "co-optian" with all ics grammatical variations 
shall be construed accordingly,". 

,8. Sambdtndom -of section 11 .-For section 1 1 of the .principal Act, 
&mlowing :section shall he substituted, namely:- 

. "(I) Subject to the ,provisions of 8cction ,f 6, a cornrnittce for each 
municipality shall consist of t11e following rnembcs, namely:- 

1. For statement of Objects and~Ktasons, secR:H.P.:Extra, dated 31-12-1977. P. 1220. 



(a)  such number of dectccl ,niembcrs as the State Government 
may prescribe in this bchnlf; 

(b )  co-opted rncrnbers under scctinn I 1-A, if any; and ' 

(c) associate members namely, every mcmLer of the ~irnachal  
Pradcsh Lcgislativr. Assellihly representing the c~rlstituenc~ 
in which .fhc ~nunicipality or any part thereof is situate: . 

Prnvided that an associate mcmbcr shall not be entitlcd to vote but shall; 
subject to the oliler provisinns of thc Act, have the right to speak in and other- 
{vise take part in the proceedings of' any meeting of the committee,or its sub- 
committee of which he may be a niember. <!. : 

. ,  , . I ,  

Explnnntioris-I. If the collstitucncy of a member of the HimachaI Pradesh 
Legislative Assembly comprises n-iorc than one municipality he shali be an 
associate member in respect of the colnmittres of cach such municipality. 

11. If any municipality falls in Illore than one constituency, the members 
repr&enting cach such comtituency shall be the associate rnerAbcrs & th-e 
commit tee of such municipality. 

, . 

' 111.. A person who is elected as member af a committee shall not be 
I considered to be an associate mernber if he is a nlcmber of the Himachal 

P-radesh Legislative hssembfy at thc time of his eIection or becomes such 
member at any time thcreaftcr and such person shall have all the rights and 
be subject to all +e liabilitits of an elected member. 

(2) The Statc Government may nominate to a committee such number 
of officials (not exceeding cight), to act as advisers, as it may think 
fit, Such advisers shall neithcr be deemed to be members of the 
committee nor shall they have right to vote in any capacity what- 
soever but shall bc entitled to participate in all proceedings of the 

. .-committee in an advisory capacity.". , , 

, , 

4, . Addition of new sections 11-A and 11-B.--In the principaltAch 
after section 1 1, the following sections 11 -A and 1 1 -I3 along-with their headinp 
shall be addcd, namely:- 
. , ,  . . . . . .  . '  ' , . I  ' .  - . .  . - ,. 

r "11-A. Co-opti~ti from amongst zuomcn.-If no rvoman has bcen elected 
to a cornmittce, the dected members of the cqmmittce shall cospt inaccordance 
\nth the provisions of section 11-3, onc woman, who is othcnvise qualified to 
be dected as mcmbem of such committcc, where the total numbcr of the meqnbers 
of the committee does not excccd ten. Wherr the total number of me'mben 
of the comrnittec cxcccds ten, hvo such women, shall bc co-opted as members 
of the committcc and if one~r~oman has been elected, the elected members shall 
co-opt one such woman. 
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f l-B. ,iLlcnrier o J cu-o)tion.-Co-option under section I 1 -A in the case " .  
of a newly constituted cnmmitlee sllall t c  madc in a m e c t i ~ ~ g  of ~ltc  cledcd 
menlbeis held lor ihc purpose nf adminiskcring oar11 of allrgiance to tllcrn and 
in case of ,?,n): othcr cqrnmittce rvitlun a pcriod of thirty days from thc datc of 
comrncnccm~nt oi'thc HirnnchnI Prndesh ~lrit~nicipal (Amendment) Act, 1977: 

. . 

Provided tl~at whenevcr a vacancy occurs hy death, resignation, removal 
or othcr~visc OF a cd-oplcd memllcr, t hc co-option shall be made within a p - i o d  
of thirty days from the occurrcncc of the vacancy.". 

5.. Insertion of sub-sections (%A) and (2-B) to section 12.-After 
sub-scctin (2) of section 12 of thc principal Act, die fol1otving sub-sectinns (2;A) 
and (2-B) shall [le inscrtcd, nn1nc1y:- 

. .. . fg(2-A) Thc tcrni of ofice of an associate member shall he co-terminus . . . . .  \ . I  . 
\+ith his tbrm ns mmnhcr ar the Lcgislativc AsscrnMy. . .  , . . . . .  ($B) Thc tirm of ofice ofla' co-opted rncmbcr shall be co-terminus 

, . 
with tlic tcrtn of clcctcd rncrnbers fixed undcr sul,-iec~ion (2) .I1. 

1 - 6:' ~ibsbstitotian of seetion 213.-For section 233 of the irir+p&Act, 
ihe ftllldwihg sictioi sl~all be substituted, nahely:-- 

"233. Whoever dis~t.lc}s any la~vrul direction or prohibition givcn,by the 
I 

-'C!~+'mittee by the n~bticc undel this Act rlr any tvritteh :notice 
. . . .- 

lawfully i&&d by i t  thereunder, or fails to comply with thc 'candi- 
ti& suI~j,jcct to Ishich any permission &is given 1,y the committee tb 

. , ,  . h:h undcr thosc pb~vers, shall, if tbe disobcdience or omikion is not 
an offcncc pnnisl~ahlc under any other section, be punihable with 

- .  , .  ,fine which ,may extcnd to five hi~ndred rupecs but which shaIl  no^ 

, ,  be lrvs than 61ty rupees, and, in h e  case of a continuing breach, 
- . with amfurtl~er fine which may extend to twenty five rupees for 
. 1 .  ' .. . cvcry day after the first during which the breach continues: 
- , -  

Provided that when the notice fixes a time within which a rxzrtain act is 
to be done and nn time is specified ia this Act, it shaU rHt with the magistrate 
ti, determine 5vhether the time so fixed is a reasonable time within the meaning 
ofthis Act:"; . .  ~ 

I ' 
THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1978 
I .  

. - . , , ,  ARRANGEMENT OF SECTIONS 
Sictiom .- 

1. Short, t i t le and commencement. 
, . 2. Amendment of' section 257. 

' -  3. Addition of s c c t i o ~ ~  257-A. 
". ' 4. Amendment of section 258.- 

5. Addition of section 260-A. 



30. Watering road side on avenue 3.75 7.50 per canal miIe 5000ft. 
trees. for kharif crop Rs. 7.50, 

Rs. 15 pcr canal miles of 
WOO ft, for rabi crop. 

3 1. Sprinkling water on road in the 7.50 15.00 pcr mile. 
kharif season. 

32. Sprinkf ng water in rabi season 15.00 30.00 per mile. 
33. Opium 27.10 54.40 per crop". 

[R.H.P., Dated 1-8-1981, Paze 1132.1 -- 
N3TI Fl CAT10 N 

UNDER 
THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION ACT, 1972 

APPOINTMENTS AND DELEGATIONS 

*h 

[R.P.A., Extra, datcd 25-L1981, P. 71-72] 
--- 

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1981 

(Act No. g of 1981)1 

ARRANGEMENT OF SECTXbNS 

1. Short titIe and cornmescemeat. 
2. Substitution of section 252-A. 
3. Amendment ofwction257. 

' 4. Omission of section 257-A. 
5. Amendment of section 258. 
6. Substitution of section 260-A. 

(Received the assent of the Governor, Himachal Pradesl~ on the 7th May, 
1981 and mas pxblish~.3 in R.H.P., Extra,. Dated the 8th May, 1981, at 

: . , . -- - pkge 345-346.) . 

f . For statement of Objects aad Reasom s c ~  R.H.P. Bxtxtra, dated 2-4-1 981, P. 20.9 



H .  P. >IuNCIP.LL (AMEND\:I%T] ACT 

An Act$rrt;ler ro amend tire Hi?>lacllal Praderl~ M~uricipal Act, 1968 (Act No. I9 
of 1968). 

Bn it erlacted by the Legistative Asscn~bIy of Bimachal Pradesh in the Thirty- 
scconil Yearofthe PtepublicofXndiaasfollo~vs:- 

2 .  Short title and corninencement.--( I) This Act may bc caIlcd the Wirnachd 
Pradesl~ Municipal (Amendment) Act, 1981. 

(2) Tt shall come into forcc ht once. 
2. Substitution of section 252--4.-For tltc existill," scction 252-A of tllc 

Himac1:al Pradcsh Municipal Act. 1963 (llcreinafter called the principd Act), 
b:: fvlla~ving section 352-A s4all h: stlbstituted, namcly ;--- 

"252-A. Power o f t l ~ e  Goyc.rr~nlent to appoitrr Arl~niizisirator o f t h c  Commitlee 
pc~clirrg irs e/ectiotl.-Not~~ithstanding anything to the contrary 
contaiucd in the Act, tllc State Governneat may, until the MudicipaI 
Colmnittce is elected in accordance with tlre rovisions oi Chapter P TI1 of tlle Act, appoint any person to  act as t ~c A?ministrator and 
to'disdiarge all the duties and to exercise al! the pw+vers of the Muni- 
cipal Cominittec.". 

3. Amendment of scction 257.-In sub-section (1) of section 257 of the princi- 
p a1 Act- 

(a) for the existing clause (cfJ, the foUolving  lau use (4 shall Ir: substituted, 
namely :- 

"(4 appoint: a committee of one or ~ ~ ~ o r e  pasons for the p~rposcs 
of clauses (b) and (c) :" and 

(b) after chuse Id), so substituted. the follo~vivin~ &clause (e) shall be in- 
wrtrd, namely :- 

"(e) appoint a President of such Committee, and Lx the term of office - 
of menzbcr or President 01 the Cornittee;". 

4. Omisston of section 257-A,-The existing section 257-A of the principal 
Act.shall be,omitted. 

L4 
5. Amcndmcnt of scction 258.-For the existing words, figures and letter 

Committee constituted for such area under section 257 and 257-A" o c c u r r d  
in section 358 of the principal Act, the words and figures "Co-ttee appointed 
for such arcz under section257" s h d  be substituted. 

6. Substitution of section 260-A.-For the existing scction 260-A of the 
principal Act, the following new section, along wit11 its heading, shall be substitut- 
ed namely:- 

- '260-A. Comlimrance of 'certain Notifid Area ~onrmi*tees.-~ohvith- 
standi~g anything to the contrary containecl in the Act, or the rules/ 
bye-Jaws framed thereunder, thc comluittee functioning ia, the notified 
areas on or ismediately bcforc t l ~ c  comzucernent of the Himachal 
Pradesh Municipal CAn~e~dment) Act, - 1951, shall continue todis- ' 

charge the runchons and cxercjse the powvcrs assigaed to or 
conferred upon the C o d t t e e s  or t he  Presidents thereof undcr 



THE H IMACHAL PRADES 13 MUNICIPAL (A~IENDMENT) ACT, 1982 

ARRANGEMENT OF SECTIONS 

4 .  

1. Short title and cammence~nent. 

2, Substitution of. 'section 53.. 

(Received the ~ r e n f  :of 7h~Gdviv"br of Hin~&hol. Ptiaicxh. &t?tltc 24t1r;1ui 
1902 arrd was ptrblisl~ed in-R. H. P. Zxrra., dnted the 3 1st Jlrly; 1982; page 75%). . 

. . 
Ba it enacted by the Legislative Assembly of Hinuchal Pradesh h the Thirty- 

third Year of the. Republic :of India, as follows:- . . , &  

- .  . , , . 
1. Short tide aad coiaiaidmkiiL- (I) This Act m q b e  called the kii-iimachal' ' 

' 

PrMesh Municipal.(Amendrnent) -Act, '1982. . 

it '" shall eodeintu force iif once. 

- 2:. ~ u i r d i i i t i b d ~  sict i@ '53;: For the existing seen 53; df  the ~ $ ~ d @ f !  , 

Praddh hfuqicipat'&ct; I 968 (1 9 pf 1968) the follirGihgsectiori.53' shlt  6kdub'dfi- , 
, . t uted;-n8hdy :- . . ! '  . 

- "53: (1) ln p1k.e~ where there -is 3 Government treasury or sub~ti&&$ br: 
.a nationalised 'bank or a co-operative bank or a bank to which 
the Government ;f reasur~~hsines'sh& been m'adCovd, the muni- 
cipal fund shall be kept in any such tr+ury, sub-treasury, 
. natiohlisid bd'co-ope?ativ&b& iiibank.' -' - 

(2) - Jnpiccswhecetheie' is no duck trie&u~$ 'or sub-treasury or natio- 
- , . naliscd - bank,or co-operative bank 05 ba& ,ae rnuni,dpal ffiind 

m&y< $ifiLthe $id;lo$,s sahhttio~~off'th'c Deputy Cadi&~Gnir"~@ - 
. - ..-djii$M A& &ny,uk2d' 6$ pe&,&6 .x~rig:as.li w, ad $ 6 ' , ' . 

- . h8s gives suc$;$ecuiity' 'fof"thd:'srife -clistch$! ~ e ~ ~ ~ m ' ~ ~ o ~ ~  j 
. .- .- demand-df may in each qe:fuiid'so, c ~ + t h i i i k . , . ~ ~ ~ j e D . f ,  de~oiitid ' as 'fie Dephty CTo~6ifqiss1oner, :: 

. , . , -  
- 

,. - . .. . - ,  
; . - .... l 

&$I&$ jfoi:LM iwtian thFtXbt&si&: ' '*~6-o@ra~$ec;b;a~k~~. sm&adt:-  :+ 
a-m-,opefBti~e :WrwMch balds: '8 fi&& ,rfdf ' w ~ :  &,': -:: 
banking business issued by the Reserve Bank of Ifldfa!". - 
nndee?don 22 of the BanKing; RegtthtlmAct,:1949 110 of 

' 1949)'::. 



THE MlMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1984 

ARRANGEMENT OF SECTIONS 

Sections : 

I ,  Short title and commencement. 

2. Insertion or section 11-C. 

3. Amendment or sectlan 15. 

(Received the assent or the Governor, Himachal Pradesh on the 
18th October, 1984 and was published in R.H.P. (Extra), dated the 
19th October, 1984 at page 1713-17151. 

An Act further  to amend the Himachal Pradesh Municipal Act, 
1968 IAc: No. 19 of 1968). 

BE It enacted by the Legistative Assembly of Hlmachal Pradesh 
In the Thlrty-filth Year or the Republic of India as follows :-- 

1. Short title and commencement.-Il) This Act may be called 
the Hlmachal Pradesh MunIclpal (Amendment) Act, 1984. 

(2) t t  shall come into force at once. 

2. Insertion of section 11-C.-Alter section 1 I-B of the Hlmachal 
Pradesh Municipal Act, 1968 (Act No. 19 of 1968) (herelnefter called 
t h e  principal Act), the Iollowing new section 1 I-C, atong with its 
heading, shall be inserted, namely-- 

'1 I-C. Diquallllcations for membership.-(11 A person shall 
be disqualified for being chosen as, and for being, a member,- 

(a) i l  he has not attained the age of 25 years or hts name 
Is not entered in the electoral roll of the committee: 

(bl i f  he  is or unsound mind and stands so declared by a 
competent court; 

(c) i f  he Is not a citlzen of India, or has voluntarily 
acquired the citizenship of the roreign State, or Is 
under any acknowledgement or atlegjance or adherence 
to a rorejgn State; 

(dl I T  he has been sentenced on conviction by a criminal 
court to  Imprisonment lor  an oflence involving moral 
turpitude, or an offence under the Protection or Civil - .  - 

Rights Act, 1955, unless  a period of l ive years has 
elapsed since the date of such conviction; 

(el l r  Ile has, in proceedings for questioning the valldity or 
regularity of an election, been round to have been 
guilty of any corrupt practice or any offence punis l~able  



under section 171-E or sectlon 171-F of the lndlnn Penal 
Code, unless a period or f ive years has elapsed sInce 
the date of the said finding; 

( f )  If he has been found to have encroached upon an): land 
belonging to, or taken on lease, or requtsltloned by, or 
on behalt of, the State Government, Municipal Corpora- 
tion, Munidpal Committee, Notified Area Commit tee, 
Gram Panchayat, Panchayat SamitI, B Zlla Parlshad, or 
a Co-operative Society; 

(g) i f  he holds any office of profit under the commlttee; 

(hl if he holds an office of profit under any State Govern- 
ment or Union Government; 

(I) II he 1s Interested in any subslstlng cotltrect made wlth, 
or any work belng done for, the cornrnlttee except BS 
a share holder Iather than 8 director) in an Incorporated 
company or as a member or  a co-operative society; 

(j\ \I he Is retained ar employed In any proresslonal 
capacity either personally or fn the name of a ilrm or 
whlch he Is  a partner or with which he Is engaged In 
a proiess~onal capacity, In connection with any cause or 
proceeding in which the committee or any of munlcjpal 
euthoritles is  Interested or concerned; 

ik) Ii he, tlavlng held any otrlce under the Government, the 
committee or any other local authority, any Govern- 
ment company or any corporate body owned or cqntrol- 
led by the Government has been dismissed from service, 
unless a period o f  lour years has elapsed sInce his 
dismissat; 

11) If be falls to pay any arrear of any kind due by him, 
or othewlse than as an agent, receiver, trustee or any 
executor, to  the committee within three months after 
a notice in this behalf has been served upon him. 

Notwithstanding anything contained in sub-section t I/ ,--  

(a) a disqualiCicat ion under clause (d) of chat sub-sect ion 
shall not take cfrccc until1 thrce months have elapsed 
since the date of such disqualification or If within these 
three months an appeal or petition for revision is 
brought in respect of the conviction or senrence, until1 
that appeal or petition is disposed of; 

(b) a person shall not be -- deemed to have incurred any 
disqualification under clauses (gj or (h) of that sub- 
wct ion  by reason any of hls recelving- 

(i) any pension; or 
( i i )  any allowance or facility for serving as the member 

of the committee or corporation; 



(111)any fee ror attendance at a meeting or any 
cornrnltree or corporation; 

(cI a person shall not be deemed to have  any iiterest in 
e contract ar work such as referred t o  in clause ( I )  of 
that sub-sectlon by reason only of his having a share or 
interest in-- 

.(I) any lease, sale, exchange or purchase of immovable 
property or any agreement for the same; or 

(li) any agreement for the loan of money or any security 
for the payment of money only; or 

( I l j j  any newspaper in whlch any advertisement relating 
t o  the affairs of commit tee  is Inserted; or 

Iiv) the sale to t h e  commit tee  or to any othet  municipal 
authority or any officer or other employee of the 
committee on behalf of the committee, of any article 
in which he regularly trades or he purchases from 
the committee or from any such authbrity, orf' lcer 
or other employee on behall o l  the  c o m m i t t e e ,  of 
any article of a value in e i ther  case not exceeding 
five, thousand rupees in aggregate in any -year during 
the  perlod of  the contract or work; or 

Ivl the letting out on hire to the committee or the  
hiring from the commit tee  of any article of a value 
not exceeding two thousand rupees in aggregate in 
any year during the  period of the contract or work; 

(vi) any agreement or contract with the commit tee  or 
any orher municipal zuthority for raking water or 
any olher thing which the cornmlttee may generally 
S ~ p p l y . ~  

3, Amendment of section 15.-For sub-section (1) of section 15 
of  he principal Act, the following sub-section ( 1 )  shall be substituted, 
namely :-- 

"(1). The Government may, by notification, remove any member, 
I T  in its opinion-- 

(a1 he becomes subject to any of the disqualifications 
mentioned i n  section I I-C: or 

(b) he has flagrantly abused his position as member or has 
through negligence ar misconduct been responsible for, 
the loss or mis-application of any money or property of 
t h e  committee;  or 

(c) h e  has become pliysically or mentally ~ncapacitated for 
performing his duties as a member; or 



(d) he absents himself durlng three  successive months from 
the meeting of the c o m m i t t e e  without permission of 
the committee; or 

(e) he absexs himself from or i s  unable to attend the 
meetings of the comrni;*.ee during twelve successive 
months for airy cause whatsoever whether a~praved by 
the committee or not; or 

(f) i f  his continuance in office is, in the opinion of the 
State Government, dangerous to the public p e a c e  or 
order : 

Provided that before the Government notifies the removal of a 
member. the reasons for his proposed removal shall be communicated 
to him and he shall be given oppor:unity of rendering an explanation 
in wrlting : 

Provided further that it shall not be necessary to give such 
opportunity where the Government is satisfied that  it is not reasonably 
pract icable  to do so." 

NOTIFICATiONS AND RULES 

Under 

THE HIMACHAL PRADESH h4UNICIPAL ACT, 1968 

ENFORCEMENT OF THE ACT 

LOCAL SELF GOVERNMENT DEPARTMENT 

2 ,  :, 5 ,  t o ,  I I ,  12, 13,  1 4  h 18, \ 9 ( 2 ) )  19(5), 2 0 ,  2 1 ,  2 3  

( In  pursuance ot  Clause (3) of article 348 of Constitution of India, 
the Governor, t-li mnchal Pradesh is pleased t o  publish the authoritative 
English test  or notification No. LSG-A (4)  30181, dated 23rd hmlarch, 
1934 for the  ~nCormation of general public). 



AUTIiORlTATIVE E:VGLISIi TEXT OF 

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) 
ACT, 1991 

(Act No. 4 of 1991)I 

ARRANGEMENT OF SECTIONS 
Sections: 

1. Short title and commencement 
2.  Amendment of section I 1-C 
3. Repeal and savings. 

(Rrccivcd th:: assznt OF thr: Gavcrnor, Hilllacha1 Pradcsh, or1 tiic 3rd 
April, 1991 and was published in Hindi in R.H.P. Extra., datcd 
4-4-1991, P. 689 and in English in R.1I.P. Extra., dntcd 441991  at 
page 690) 

An Act ftirrher to c~nrerd tlte Hir~lncltnl Prntleslt Mlericipl ACI ,  I968 
(Act No. 19 nf 1968) 

BE it enacted by the  Lzgisralive Assembly of Himachnl Pmdesl~ in the 
Forty-second Ycar of t l ~ e  Rcpllblic of India as folIows :- 

I. Short tltle and commencement.-(1) This Act may bc called the 
Himachal Pradesh Municipal (Amendment) Act, 1991. 

12) It shall bc deemcd to havc come into force on the 5th day of 
December, I 990. 

2. Amendment of scctlon 11-C.--In clause (a) of sub-section (1) of section 
1 I-C of 'the Winlacha1 P~.adzsh Municipal Act, 1968 (19 of 1968) for the 
wards Icdf ths w-wd", the wsrds "of any ward" shall be substituted . 

3. Rcpeal and savings.-(1) Thc Himachn 1 Pradesh Municipal (Amen- 
dcrnent) Ordinance. I990 (3 of 1990) is hcrcby repealed. 

(2) Natwithstanding such repzal, anythine done or ally action taken 
under the said Ordil~ancc shall be deemcd to Eave dbeen donc or takerr 
under the corresp3nding provjsions of this Act, as if this Act had come 
into force on the 5th day of December, 1990. 

NOTIFICATIONS AND RULES 

THE HIMACffAL, PRADESH MUNICIPAL ACT, I968 
ENFORC~MXNT OF THE PROVEJONS OF THE ACT 

LOCAL SELF GOVERXMENT DEPARTXtENT 
- 

[ A t ~ t b o ~ i ~ a ~ i v e  Etigiish /e,r[ of tlot$i~.ntiori No. LSG. A (4)15/76-r, Jnred 
17-9- 1 93 1, issried i r ~  Iiitidi nnd ptrbli~~t~ed itr A. H. P. Extra ., h i e d  
5-10-1 39 1, P. 20531 

- . -- - -- 
1.Passed in Wndi by tlic Himachal Pradcsh Vidhan Sabha. For Statcmtnt of 

Objects aad Rwons see R.B,P. Extm., dated 37-2-1591, P. 193 . I 1 . , I  



No. LSG. A(4)-15176-I,In excrcise of tlie powers confcrred by seclion 
259 of the Himachal Piadesb Municipal Act, 1968 ( I  9-of 19681, thc Governor, 
Himachal Pmdesh, is pleacd to modify the niltification No. LSG. Ai4) 
fI5176, dated 28-2-1978 to the. extent that the provisions of section 1 1 of the 
said Act shall not bc ap?Iicnble to the Natificd Area Cornmi ttce, Rohroo 
with immediate effect. 

[Ar~tJrorifrlti~,c Etlgiislt text of not$cc~!io~~ No. LSC. A (4) 1173 -TI, rtared 
1 7-9- 1991, isslrcd irl Jfiinrli nrrd publis/jerJ i ~ r  .R. I-[.I>, k-xrm., b l e d  
5-10-91, P. 20841. --- 

Slrir>iin-2, rhe 1 7t /1  Sel)tet>rbcr, 1 99 I 

No. LSG. A.(J) 1!78.II.-In c~ercisc of the pDwerh confe~*rrccl by scction 
159 o f  the HimactlaI Prad esh Municipal Act, 1968 (19 OF 1 9681, the Governor, 
Hjmachnl Prodcsh, i s  pleascd to modify the notification No.1,SG.A. (4) 
1178. datcd 15-1 1-1978, to the extent lhat the provisions of section 11 cif the 
said Act sh.111 not be applicable to the Notified Area Cornmittec, Pant-ano~ 
jvith immediate cffect. 

- - 
(R.H.P. Extra., dated 5-10-1991, P. 2084). . 

[Atrtl~nrifali~c E1ig1isl1 test of notifi~aliotl No. L .P G .  A .  (4) 21179-1, 
doted 17-9-1991, issucd ilr Hindi m~il publisi~edi~t R.H.P. E .~ fm. ,  dsrred 
5-10-1991, P. 20841 

NO. LSG. A. (41 21179-I. -In czcrcise of thc powers conferred by section 
259 of the Himachal Prildush Municipal Act, 1968 (19 of 1968), thc 
Governor, Himachal Pradesh, is plcased to modify the notification No. LSG. 
A. (4) 21179, dated lb-10-19P2 to the cxtent t l~a t  the provisions of sectio, 
I L o f  tI1es:iid Act sllaIl not bz applicable to tllc NpLified Area Cornmittec 
Jogindernsgar with immcd iate eflect. 

Slrir~rri-2, the 17th Seyrenlber., 199 1 

No. LSG. .4. (9)-18!84.-In cxercisc of the p-nvcrs confcrrcd by scction 
259 of the Him~chal Pradcsh Municipal Act, 1963 (19 of 1968), the Governor, 
tIimac!1;1I P I - ; L ~ ~ s : I ,  is ple3s:d to rn?dify the notification No. LSG.A. (9)- 
13'84, datc:l 20-1-1985, tg the estcnt the the plvvisions of section 1 1  of the 
slid Act LA111 mt bz ap~licslblc  t o  the Notificd A1.m Cornmittec, Sunni 
wit11 iintnediate effect. 

- . - --- - 
(R.H.P. E i r a . ,  dalcd 14-L 0-1991, P. 11 36) 



[Atit/ioritatii-c fi~g/irrlr f ext 01' ~tnr i f icat iu~~ N o .  LSGA . (4) 2 179, rhterl 
17-9-9 1 ,  is~iied irl Hindi tirid puhli~l~cd i l l  -R.sH. P. Extra., 

cht~b 14-10-1 991, P.2136j 

No. L5G.A. (4) 2179. -In excl*cisc of thc powers co~lferred by scction 259 
of thc Hirnacha t Pradesh M'unicipal Act, 1968 ( I  9 of 1965), the Governor, 
H i m ~ c h ~ l  PA.adcsb, is pIc3szd to modify the dotification No. LSG.A.(4) 
2/79, datcd 21-9-1979 to  tllc extent thnt,the provisions of scction 1 I of the 
>air1 Act shall not be applicabl c to tile No lificd Arcn Co o~mittce, .Daulat- 
p\ir CIl~o~rrk wit11 imrucdintc eruct. 
-- -A ..,--- 
(R.H.P. ExUa.,ddcd 1410-1991,P..2136) 

Ait~Jmritgti vc Ettgliv11 fexf of ~toriJicatio~! No. LSG-A. (41-4180, ddlrrl 
1.8 -9- 199 1 a i .~smd it1 iiittdi attd #ubiished it1 R,  ff. P ,  E~trfl., 

dated 11-10-199I, P. 21361. 

No. CSG. h (4)-4/80.-111 exercise of the powers confcrrcd by section 259 
of die Himachal Pradrsh M:~nicipa~ Act, I968 ( 19 of 1968) thc, Governor, 
Himachal Piadcs, his pleased to modify .the notification No. LSG.-A (4)- 
4\80, datcd 12-8-1981 to Lhc extcnt rbat the provisions of smtion 11 of the 
said Act shall not be applicable to the Notified .Area :Committee, Sarkaghat 
with imrnedizte. effect. 

(R.H.P. Extra. dated 14-10.1991, I?. 2136) 

[Aut/~ori/clti~c E:~gli~+/l t ~ x t  oJ r r  o I !/i'cutiun LSCA(4). 25/78, t lnlud 
18-9-1991, isstfedit/ Hndi  mid p~rbli~l~ed it! A.H.P. Esfrn . ,  

dared 11-1 1-1991, P .  25321 

No. 1.SG.A (4)25178,--1a c-xrrcise of the powers confcrrcd hy section 
259 or  the Hirnachal P~.adcsh hlunicipat Act, 1968 (Act No. 19 of 1968) 
the Governor, Ht~lachnl Pradcsli, is picased to ,~nodify lhe notification 
No. LSG.A (1) 23'178, dated 27-9- 1979 tn the esten t that the provisions of 
section I 1 of t l ~ c  said Acl shal[ not be sppl ical?lc to the Kotified Arca 
Cornmittce, Clwwari \vith :immediate efcct. 
+- -+- 

(R.H.P. Extra., datcd 1 1-1 1.1991, P. 2532) 

[Aatl~arita/ire Engfisll ie-ut or noifiicclti~n LSG. A(9) I l i S 4 ,  dated I 8 !k 
Scpietnber, 1991 , isslred ill Hindi atrii ylrbri~lred i ~ r  R.  H.P. 

. Es~uY., drire~l 11-11-1991, P. 25331 
- 

N o .  L5S.h (9) 14!94. -Ln c~trcise af the p::wzrs conferred by section 
259 of the Himschal Pra-lesh M,lnicipal Act, 1968 (Act No. 19 of 1968), 
the G >vsrnor. Hinrt::l 1 1  Pi trlesl~, is !~l=asccl to u~odily the notification No. 
tSG.A (9) 14!84, d:itzd 4-1-1985 10 thc extefit lhat tlre provisions of section 



I 1  of tlie said Act shnil not bb: applic?.ble to lllc No l i f c r l  Area Colr?nliltcc, 
,Kotkhai with immcid:!t< ckc t .  

(R.H.P. ExIra., dnlcd 11-1 1-1991, P. 2533) 
-- 

[.4tr/lmrilrrti1.e Etrglis/t tc:<t of nolificclfion LSG.- A (4) 2!75, (/(~clleil 
18-9-1991, isstred i~r  I-lil~di rr!til puh(i~1icd i3z R. H. P. Exfm., 

chteil 11-11-1971. P. 25331 

Sliil~rll~-2, file 1 S 111 S~pret~iber. 199 1 
No. LXC. A (4)2/75.-In exercise n E t11c po~~~c; . s  co~:fcrr*cd by SCCI ion 

259 of the Hin~achal Pradcsl~ Mvnicipal Act, IYCS (Act No. 19 ~f 1968). 
the Governor, Himitch~l hadcsh, is pleased to modify rhe natificr?tir n No. 
LSG.A (4) 2/79. datcd 21-9-1979 to the cxtrnt thnt the provisions of sect iun 
I I of the said Act shnll not be applicable to t i ~ c  N.>tifizd Area Committee, 
Gagret with imn~ediale effect. 
--I----_ 

(R.H.P. Extra., datcd 11-1 1-1991, P. 2553) 
RULES 

UNDER 
THE MUNICIPAL CORPORATION ACT, 1979 

THE HIMACHAL PRADESW PlUNiCIPAL C O R F O ~ ~ O N  
ELECTION RULES, 1985 

AMENDMENT OF RULES 

~Atr!ltori~ia~ive filg!i.Tll ie.ri of flrtv ~tof$ccltio~i Nu. 3-1 /S t -ELN,  dated 
31-7- 199 1, iss~red it1 Hintii tmd prihll~11sI itt R .  Fr. P. E-~trn. &fed 3-8-1991, 
P. 1694-1700]. 

NOTI FIC3ATION 

Sf~i?nIri- I 1 1 002, the 3 1 s: .JrOy,  199 1 
NO. 4-1186-ELN.-Tn exercise of the powers conferred by stcttons 33 and 

37 of the T-Tirnachal Pradcsh Municipal Corporation Act, 1919 (Act No. 
9 of 19801, t113 G~vernor  of Himachal Pradtsh i s  pl~=ascd to r ~ z k e  thc fo [low- 
ing rules. furlher to anlend thc Hirnachal Prudesh ivluniciprt I Corpprntinn 
Election Rulcs, 1985 issued ~qide tllis Govcmn:cnl notification No.4-1183- 
ELN. datcd 24th Ailgust, 1985 and published in thc Rajpnlra, Hirnachal 
Pradcsh (Extra-ordinary), dated 6111 September, !965, namely:- 

I .  Short title and commencement,--(I) T l ~ c r c  .rules ma)! be called tllc 
I,Iimac\~al Pradesh Municipal Corporation Election (Thi~d Amendment) 
RuIcs, 19'31. 

(2) These shall come into Forcc a t  once. 

2. For clause (2) of rule ?of thc Himachal ~ r a d ~ s b  Municipal Corpora- 
tion E[ection Rules. 1985 (hereinafter called thc said rules). thc following 
cl;il~se shnll bc substituted. namely:- 

" (3 )  ' ; i ~ e n l '  IUCRIIS any p~rs311  npp litlted i n  writing by n cnrldidntc at 
nil election as p3lllng agent o r  countins agenl for the purposc 
0:' thesc rules, with the ~vrit icn conscnt of such person to act as 
an agent;". 
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